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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH: AT

HYDERABAD
C.A.Ne, 428 CF 1955, Date of Order:27-2-1998.
Between:
3
5,.V.Chandra 3Sekhar. ' .- Applicant
and

1. The Chief Personal Officer,
South Central Railways,
Railway Nilayam, Secunderabad.

2. Senier Divisional Perscnal Officer
(Sr.D.F.0.),5cuth Central Railways,
Guntakal, Anantapur District.

3, The Reom Manager, (V.R.R.Raichur),

Seuth Central Railways, Vegetarian Re-
freshment Room, Raichur,

.« Respondents

COUNSEL FOR APPLICANT :: Mr,G,Ramachandra Reddy

COUNSEL FOR RESPONLENTS: Mr.V,Rajeshwar Rao

CORAM:

Thk HCN'BLE SRI R.RANGA RAJAN,MEMBER (ADMN)
AND

THE HON'BLE SRI B.S.JAI FPARAMEShWAR,MEMBER(JUDL)
i ORDER @
{AS PER HCN'BLE SRI R.[RANGA RAJAN,MEMBER(A) )
Beard Mr.G.Ramachandra Reddy, learned Counsel fer

the Applicant and Mr.vV,Rajeshwara Rao, learned Counsel fer

the respondents,

2. The applicant in this C.A, is an 3T candidate Gfeup-'D‘

staff. He applied for the post of assistant Catering Manager
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in Group-'C' category pursuant te the Netification dated:
31-12-1993, The appiicant was pet permitted te attend the
written test which was held on 6-8-1994 on the ground that he
had not put in three years of service in the feeder cadre as

—
on the date of notification. However, the case ogﬂzﬁe applicant
was re-considered and found that tﬁé rejection of tke candidature

.ofF the above selection was not in order.

3. This 0.A. is filed praying for a direction to the respen-

dents to consider the case of the applicant for premetien to the

‘ post of Assistant Catering Manager against a vacancy which fell

to the queta of ST Community by sqﬁjecting'him to due selection
procéss and include his name in the pannel which was published

in pursuance of the netification dated:29/31-12-1993,

_ it
4, The reSpondents in their reply qubmltted that/is a

& bhod oty

mistake E@f rejecting his canoldeture when & have—eted in

response to the notificaticn dated g* -12-1993 as he is an
Web

ST candideste and three years experience 48 not required for
' —

& ST candicdate, The respcendents further submit that, he will

be allewed to sit in the ensuing . =election and if he is found
foi v litgon e ek by

suitable, he will be considereqavith reference to 1994 selection.
5. In view of the abeve submiésion, no further ordequis
necessary in this connection. However, it is made clear that,
in case the applicant succeeds in the ensuing selectien for
which he appeared for the writtéﬁ test on £«11-1997, his name
should be included in the pannel which was published in pursuanc
of the notificstion @ated:ﬁ31.-1ze_-‘1993. He is entitled for all
monetary benefit;;onn;;r with his Juniers in pursuance ef the

nctification dt 31-12-1993,

6. The learned Counsel for the Applicant submits that the

responfents irregularly rejected his case for admissicn for the



-3

selection which was conducted on 6~8-1994 without adhereing to

the rule position, As an ST candidaté the question of minimdm

" dad ik - |
vears of service dﬂzfiﬂﬁi-arlse. ~Had the respondents acted

dellgently by following the rules strlctly, he would not haVe put

to harassment in not getting promotiqn and he would not have!
' \
resorted to come to this Tribunal for redressal of his greivances.
) ' i
Hence he submits that he has tobe compensated fer—she—same for
) ' \

the treatement meted out to him, Th¢ learned Counsel for thas
! |

Respondents submitted that his case was inadvertently omitted and

that will not be a reason for granting any costs to the applicant,
. ! |

from

t
Te The ruleis clear., The respondents cannot escapqéphepq
responsibility eof=ge if they have not read the rules proper. The

applicant beingra ¢group=-'D’ official was unnecessarily forced to

come to this Tribunal for redressal of his greivance, If smch
| | .

action of the respondents are condoned, uwe—sra—sbliged—thet the
! : !
irregularities as pointed out in this O.A. may recury, In order
to avoid the recurrence of such irregularities, we observe that
1 i i
the General Manager of the Railway should call for the reco;ds
for not admitting the applicant for selection in the examlnation
held on 6=8-1994 without following the rules., He should.fnz&‘}bﬂﬁf
PO R e e X
responsibility for the 3:2% lapsest—fd take such action as deeméiD

necessary to aveid recurrence of such failure in future. ;
|

8, With ‘the above observations, the O.A. is disposed df.
No costs. | |
‘fz";
. 57 JA1 PARAMESHWAR ) - ( R RANGA RAJAN ) !
MEM VF%J) ‘MEMBER (A)

/ | \

Dated:27th February,1998

Dictated in ther Open Court \
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Copy to:

1,

YLKR

The Chief Personnel Cfficer, South Central Railway ,
Rail Nilayam, Secunderabad,

Senior Divisional Personnel Officer,(Sr.D.P,0),
South Central Railuway, Guntakal, Ananthapur District.

The Room Manager, (V.R.R.Raichur), South Central Ralluay,
Vegetarian Refreshment Room, Raichur,

One copy to Mr.G.Ramachandra Reddy,hduocate CAT,Hyderabad,

Gne copy to Mr.V.Rajeswara Rao,Addl,CGSC,CAT ,Hydsrabad.,
One copy to D.R{A),CAT,Hyderabad. ' '

Ong duplicate copy.
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